QEMTR&L ADMIMISTRATIVE TRIBUNAL . FRINCIPAL BENCH £9

08 No.562/2002

Mty D&lhi; this the 18th day of Saptenber, 2002

Honble Shri Justics V.58, Bygarwal, Chairman
Jom bl { M.F. Singh, Memnber ()

1 .. dpplicant

Union of India, through
1. Seoraetary
Ministry of Defenceé, New Delhbi
2 Financial Advisor {Defence Sérviices)
Ministry of DeTence, Mt Delhi
%. The Controller Goeneral of Defencea Sooaunts
West Block, R.K.Puram, Maw Delhi
4. Principal Controller of Dafence Accounts
5. Block, New Delhi ’
5 controller of Defence aooounts
Jestarn Command & 3 20, Chandigairh .. Raspondaints
Krishi Bhavan ‘

{Shri R.M. Singh, Advooate)

Applicant by virtus of the prasent oa, after making

i

cortain  submissions, has conoceded at the Lair that 08 No.

na in this Tribunal. Keeping in - view
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the said fact, it 1

*

directed that subject to the final
outcome in  the above sald D&, respondents within four.

months  From  the date of receipt of a cartified copy of

Fram. which the applicant {e entitled to the pensior
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vhe date From  which he izt be  glven subsistents
allowance Tor the pariod of suspension. Ords should o
sommunicated to  the applicant after the stipulated i@

v e pre o A T oan B S s ennam o e PR
periocd. OA 1% disposed of. Ho Costs.

(M.F. Singh) : (¥.5. aggarwal)
HMambar (&) Chalrimnan

/avt/



